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CENTRAL ADI,IINISTRATIVE TRIBUNAL
PRINGIPAL BENCH, NE}' DELHI

o.A.NO. 1 t'.ts/zoos'
and

o.A.NO. l034/2003
tl,A.NO. 9A7 l?AOs

tfednesday, this the 5th day of November' 2oO3

Hon'ble Shri Justice v.S- Aggarwal , Cl-la-irman- 
Hon'ble Shri S. A. Singh, llember (A)

oA-171 5 / ?OO3

B. K. Routray
s/o K. K. Routray
r/o atr.No.GI /984
Saro-r i ni Nagar
New Del h t-23

. .Appl icant
(None for aPPI icant.)

VETSITS

1

?

Llnion of India
throrlgh the Secretary
Mi n'ist.ry of Home Af f ai rs
North Btock, New Delhi-1

The Dt rector
National Crime Records BtJreau
East Bl ock-7 , R'K. PLlram
New Delhi-66

rhe Secret.ary
Deptt . of ExPend i t'u re
Nin. of Finance
North Block, New Delhi-1

Advocate: Shri Bhasker BhardwaJ)

oA-1034/2003

K . L. Marjan s/o B. L. Madan
16 A Ber Sarai, New Delh'i-16

11 .

(Bv

i
1

2 K . Shekhar
N 555 Sect.
New Delhi-

P.Kr^ishnaswamy
R. K , Puram,

. , Respondent.s

. .Appl icants
Deepak verma- )

s,/o V,
or 8,
22

L.t

4

qni l loshi s/o Li lamber .loshi
58/48 Sector II, Kal i Bari Marg
New Delhi

Sri dhar Prakash s/o B. D ' Kr-rkret'i
15/293 Lodhi Colony, New Delhi-'3

(By Aclvocate: Shri L. R ' Khattana for Shri

VersrJS

rhe SecretarY
M i n'i stry of Home 6f f 2'i rs
North Block, New Delhi-1
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The Di rectot'
National Crime Records Bllreal'.l
East Bl ock-7 , R. K, Pt-lram
New Deihi-66

3, The Secretary
DePtt . of Ex trend i tu re
Min, of Finance
North Block, New Delhi-1

( By Ac,vocat.e: Shri Bhasker Bhardwal )

.,Respondents

oRDER (oRAL)

Shri Justice v.S'AggarwaI :

MA-907 /2O03 i n OA- 10,q4l20O.3

MA-907 /2OO3 i n oA- 1o34/ 2OO3 i s a1 -l owed, sr.ttr;ect.

to jr.rst excet)tions. pi I ing of a ioint appl icat.ion is

permi tted.
I

2 , By th i s common orcler , the

applications (On Nos, 1715 and 1o34

conven'iently tre tJisposed of together.

two original

of 2003 ) ca-n

3. Aprrlicants claim that. t.heir pay shottld be refixed

w.e.f . 'l .1.1986 as per the reE)ort of Dr' Se'shagiri

Comm'ittee i nsLead of 1 1 .9 . 1989, and Conseqtlent-'i al

benef i t.s shott I d be accorded '

4. It iS not [re.ing distrut,ec| t.hat similar matt,ers hacl

earf ier come rlP for Cons'icleration and t'his Trikrrtnal had

direct.ecl t.hat trenef it. had to be accorded from 1'1.1986 in

t.heir respect'ive pay scales instead of 11.9.1989. Copies

of the orders so passed i n oA- 1 558/2000 dec'i ded on

15.2.2o01 entitled Harr Parshad & ot'hers v' Un'ion of

Tndi a & ot.hers and OA- 1 7frg/97 dec'ided on 18. 5 ' 1998

entit.le-d Sh. Deellak Verma @ers
placed on the record. <

are



matter, we dispose of the 

n.nr 	rirn 	n 	ne same terms as in the case of 

-ari Parshad (stjnra. 

( S.A. Sin 	) 
	

( V.SAggarwaI ) 
Member (A) 
	

Chal rman 
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